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TIIE KERAI-A STATE HOUSING BOARD (AMENDMENI) B[L' ZOI2

(As Passed bY the Assembly)

A
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further to amend rhe Kerala Slate Housing Board Act' 1971'

Preamble.-Wtt}pst's' it rs expedi€nt further to amend the Kerala State

Housing Board Act, lg7 | for the purposes hereinafter appeanng;

Bs it enacted in the Sixty-third Year of the Republic of India' as follows:-

1- Short title and commencemenl -(1) This Act may be called the Kerala

State Housing Board (Anendment) Lct' 2012'

(2) It shall be deemed to hav€ come into force on the l6'h day of

February.2012

2. Insertion of new section 36A-b ttre Kerala Stat€ Housing Board Act'

1971 (19 of 19?1) (hereinafter referred to as th€ principal Act)' after section

36, the following section shall be inserted' nan€ly:-

,,36A..PoweroftheBoardrcundertakehousingorimproyementor

development schemes through Joint l/enture Proiect or Public-Private

Partnership Scheme.-T\e Board may g(ecute any housing or. improvement or

development scheme through Jomt Venture Project or Public-Private Partnenhip'

as the case may be, with the apBroval of th€ Govemrnent for each such scherne'

Explanation:-For the purpose of this section' "Joint Venture Projeot or

Public-Private Partnership Scheme" mears participation of the Board with private

;";;t company selected through a transpare t and open process for

executing any housing or improvement or development scheme including

commercial complexes, shoppirg malls etc""

3. Repeal and saving -\l) The Kerala State Housing Board (Amendment)

Ordinarce, 2Ol2 (22 of 2012) is hereby repealed'

KNPP.6?5/2012.
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, (2) Notwithstanding such repeal, anlthing done or deemed to have beendone or any action taken or deemed 
_to 

have been 
"t* 

*O". rl" O.rncipal Act,as amended by the said Ordinaace shall be deemed to irulr" U"* Jon" o. tuf"ounder the principal Act, as amended by this Acl




